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790. DR. BAPU KALDATE. Will
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state;

(a) whether Goverrment have in-
stituted any legal or departmental
proceedings against advertisers/com-
panles who issued advertisements to
Congtess Souvenir—Indian National
Congress (O) in 1975-76 under Rule
6B(2) of the Income Tax Rules 1962;

(b) if so, the details thereof; and

(¢) what action has been taken and
against whom for the violation of the
above Rule 6B(2)?





